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Clauses 2to 4 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

HAFiz MOHAMMAD IBRAHIM: |
move:

"That the Bill be passed."

MRr. DEPUTY CHAIRMAN: The
question is:

"That the Bill be passed."

The motion was adopted.

THE DOWRY PROHIBITION BILL, 1959

THE DEPUTY MINISTER oF LAW (SHBI
R. M. HAJARANAVIS) : Sir, | beg to move:

"That this House concurs in the
recommendation of the Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the Bill to
prohibit the giving or taking of dowry,
and resolves that the following members
of the Rajya Sabha be nominated to serve
on the said Joint- Committee:

1. Pandit S. S. N. Tankha,

2. Shrimati T. Nallamuthu Rama-
murti.

3. Shri Akhtar Husain,

4. Giani Zail Singh,

5. Shri Sheel Bhadra Yajee,

6. Shrimati Yashoda Reddy,

7. Shri Bhagirathi Mahapatra,

8. Shri J. H. Joshi,

9. Shrimati Rukmani Bai,

10. Shri Jugal Kishore,

11. Shri N. R. Melkani,

12. Shri Abdur Rezzak Khan,

13. Shri D. P. Singh,

14. Shri Abhimanyu Rath, and

15. Shrimati  Jahanara Jaipal
Singh."

Sir, it was only some months back "that a
measure having a similar object i«i view was
introduced and discussed in this House, and
on that occasion we gave an assurance
to
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the House that the Government
themselves  would  sponsor a  BUI
with  the same object in view.
Now | am  happy to say, Sir,
that we have been enaDieo. 'Sc fulfill
that promise within a very short
time. But | must apologise to the
hon. Member Mr. Jugal Kishore who
' had introduced in this House a Bill,
nearly the same as the present Bill,
and | cannot help feeling that the
Government are, so to “say, appro
priating the credit which was due to
him. | take this opportunity to ex
press the gratitude of the Govern
ment for the able manner in which

he canvassed the necessity for a Bill
of this nature in the House, and as |

have said, we have largely drawn
upon the suggestions that he made
and also upon the fact  that
his Bill, which was more
or less the same as the Bill
before the House, had met with a
large  measure of acceptance by this
House. Sir, there have been such
Bills previously in the other House

also, and they have been pending for
some time, and if this measure was

not put on the Statute Book earlier,
it was not because Government did
not feel the necessity or Government
took the view that this evil did not
require to be eradicated from this
country. This evil is not confined to
one region or to one community in

the country. It is an evil which has
been prevailing in the country for a
very long time and it is almost coun

trywide. But Government have
doubts, which they still entertain, as
to whether this evil could be eradi
cated by legislation. Sir, we have
every sympathy with the efforts that
are being made in order that this
evil should be rooted out of the
society, and the view at present is
that if law does render some assist

ance or some help towards that objec
tive, towards the effort of the social
reformers on whom ultimately the
success of rooting out this evil will
depend, then such  assistance sought
by law ought not to be withheld.
Everyone of us, Sir, is acquaint
ed with the untold suffer
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ings which young girls undergo as, in most
cases, their parents are unable to provide the
dowry with the parents are expected to pay
before the marriage is fixed. | have myself
suffered the anguish as | went on trying from
house to house to arrange the marriage of my
sisters just after | had begun my life. I know
the sickness, | have experienced the sickness
which comes to the heart of every parent or
every guardian. | have complete sympathy
with the idea of the Bill, but as a lawyer
having some experience of the courts during
the last twenty-five years | also know that this
evil cannot be eradicated by mere legislation.
We have made giving or taking, of dowry a
penal offence.’ But | must confess, | must
plainly acknowledge in the House, that it will
be an almost impossible task for the prosecu-
tion to prove that such an offence has been
committed. After the parent or the guardian tof
ward has paid the dowry where will be the
evidence that this money has actually been
paid? No parent or guardian having provided
the money is going to complain that this
money was extorted out of them. By making a
complaint against his own son-in-law or
against his parents is he going to blight the
married life of his daughter or ward. But,
probably by enacting the law we shall be
setting a pattern of behaviour, we shall be
possibly activating the social conscience of
society. If it is capable of having such effect,
nobody would be more glad than those of us
who are now associated in the Government
with this measure.

Sir, | might briefly explain the provisions
of the Bill. Clause 2 of the Bill defines
"dowry" as:

"any property or valuable security given
or agreed to be given to one party to a
marriage or to any other person on behalf
of such party by the other party to the

marriage ............. as consideration for
the betrothal or marriage of the said
parties. . .".
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So that the essential things are that the
property must pass from one party to the
other, and secondly, that it must pass as a
consideration of the marriage. We all know
that the burden of proving both—that the
property has passed and that the passing of
property is in considerar-tion of the
marriage—will lie upon the prosecution
which, in the circumstances of the case, would
be most difficult to discharge.

SHRI BHUPESH GUPTA (West Bengal):
May | seek a clarification? The hon. Minister
has said "passing of property from one party
to another". Suppose during the marriage or
immediately after the marriage a bank
account is opened in the name of the daughter
who has been married and the dowry money
is actually put in that particular bank account
in the name pf the daughter. Would it be
constructed as passing from one party to
an'other?

SHRI R. M. HAJARNAVIS: Now, to an
astute lawyer like Mr. Bhupesh Gupta | need
hardly point out that whether the property has
passed or not will be a question of fact, to be
decided in each case. It does not matter in
whose favour the bank account has been
opened? The question would be: Who is the
ultimate recipient of the money? Has it passed
from one party of the marriage to another?
The words are:

"agreed to be given to one party to a
marriage or to any other person on behalf
of such party by the other party to the
marriage or by any other person on behalf
of such other party . , ."

In this connection may | draw the attention of
my hon. friend to clause 6 to which | was
coming shortly? By Clause 6 we bring into
effect the recommendation of the Hindu Law
Reforms Committee by which they said:
"Anything which is paid as dowry
should be regarded as property of the
bride."
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[Shri R. M. Hajarnavis.] She would have a
right to it and she would have a right "to have
it transferred to her, so that whatever may be
the intention of the parents in giving the
money, that money actually belongs to their
daughter, or if the money is paid by the
guardian it belongs to the ward. | think this
particular provision would probably be a
really effective provision.

SHRI BHUPESH GUPTA: That is a
separate provision. Firstly, what will happen
if it is detected that dowry has been given?
Clause 6 will come later. You have given the
money in the name of the daughter and it
would be construed as the money belonging
to the daughter. The penal provisions will not
come into force. Now the question is whether
dowry has been given. | raised that point
because the defence would be that dowry has
not been given. Nothing has passed from one
party to another. It is only giving something
to the daughter although in effect it may have
been dowry. Clause 6 comes later, after you
have proved that dowry has been given .

MR. DEPUTY CHAIRMAN: Speech will
come afterwards. You are speaking.

SHRI R. M. HAJARNAVIS: Again, |
submit it does not matter to whom ostensibly
the money has been given. If in effect the
money has been given in contravention of
Clause 2, then surely it will attract penal
provision. It may be that instead of giving it in
the name of the daughter, it may be given in
the name of a third person, altogether a
stranger. But if in effect it has been given in
contravention of Clause 2 and if that is proved
by evidence then Clause 3 would apply. But |
cannot categorically say that because it has
been given to the daughter, therefore, Clause
2 is either infringed or not infringed. Tt will
depend on the total evidence which is led in
that particular case.

Clause 3 is a penal one. Clause 4 prohibits
abetment. Clause 5 says
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that the agreement for dowry will be void; it
cannot be enforced. Clause 6 | have already

explained.

This then is the Bill which | leave to the
collective wisdom of Members of both the
Houses and request them to join the Select
Committee. | hope they will make suggestions
which have not so far either been placed
before the House or have not occurred to the
Government, and Government would be
exceedingly willing to improve the Bill in
every way possible.

SHRI H. P. SAKSENA (Uttar Pradesh) :
May | know, Sir, whether the Bill, when
passed into law, will have retrospective
effect?

SHRI R. M. HAJARNAVIS: The general
rule of interpretation is that no provision of
law is retrospective unless it is expressly said
so in the body of the Act or by necessary
implication.

SHRI D. A. MIRZA (Madras): May | know,
Mr. Deputy Chairman, at what point it
becomes a penal offence —after this amount
is passed as dowry or while it is in the process
of negotiations? Suppose the man negotiates
for giving a dowry. Is it a penal offence?

MR. DEPUTY", CHAIRMAN: Negotiation
is not passing of money. Motion moved:

"That this House concurs in the
recommendation of the Lok Sabha that the
Rajya Sabha do join in the Joint Committee
of the Houses on the Bill to prohibit the
giving or taking of dowry, and resolves that
the following members of the Rajya Sabha
be nominated to serve on the said Joint
Committee:

1. PanditS. S. N. Tankha,
2. Shrimati T. Nallamuthu Rama-
murti,

3. Shri Akhtar Husain,
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4. Giani Zail Singh,

5. Shri Sheel Bhadra Yajee,
6. Shrimati Yashoda Reddy,
7. Shri Bhagirathi Mahapatra,
8. Shri J. H. Joshi,
9. Shrimati Rukmani Bai,

10. Shri Jugal Kishore,

11. Shri N. R. Malkani,

12. Shri Abdur Rezzak Khan,

13. Shri D. P. Singh,

14. Shri Abhimanyu Rath, and

15. Shrimati  Jahanara Jaipal
Singh."

Dr. A. N. BOSE (West Bengal): Mr. Deputy
Chairman, Sir, | cannot thank the Law Minister
for bringing this Bill which has a very admirable
motive but which is thoroughly disappointing as
a practical measure. It was strange of him to say
that he wants to bring this Bill as a pattern for
social behaviour, as an educative measure. Sir, a
Bill should come after education, not for
education. We have so many instruments and "
machineries for social education. A Government
have the biggest party behind them, spread
throughout the length and breadth of the
country-There are such social organisations as
the Bharat Sevak Samaj. Let them start the
propaganda work, the work of publicity. Let
them carry the message of this Bill throughout
the length and breadth of the country, prepare
public opinion for it, and then the situation might
be ripe for a legislative measure.

PANDIT S. S. N. TANKHA (Uttar Pradesh):
They will take up that propaganda after the
Act is passed.

Dr. A. N. BOSE: It is putting the cart
before the horse. The message should be taken
to the public before the Bill is passed. The
public must be made conversant about what
you are going to do. | was further astounded to
find in the Statement of Objects and Reasons
that by merely transferring the dowry to the
wife from* the person receiving it, they will
go a long way to educating public opinion and
to the eradication of the evil. Sir, public
opinion is not educated that way. It is liard,
patient
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and sustained work which has to be done for
quite a long stretch of time.

Sir, the dowry system arises 4 p.M.
out of a bilateral deal. Itis a

deal between two parties in. which one
party stands to gain and another stands to lose.
But both are equally interested in such
transactions. As the hon. Minister himself, has
confessed, neither party will voluntarily admit
the transaction or will speak the truth. This
acceptance and offering of dowry is non-
cognisable offence. So, for evidence and for
detection, the prosecution will have to depend
on third parties. But, Sir, who is going to
offend a neighbour and invite trouble for
himself, especially when it is a deeprooted
social practice? At every stage, Sir, detection
of the offence, proving the 'offence and then
conviction of the offender will be an
extremely difficult job for the prosecution.
Sir, we might take a lesson from the-
operation 'of the Act prohibiting child
marriages, which has been on our Statute
Book for quite a number of years now. This
Act is much easier to enforce because the age
of the child may be discerned at sight, but the
transaction 'of dowry cannot be discerned. A
few weeks ago, Sir, there was a very
spectacular marriage ceremony performed on
the platforms of the Sealdah Station among
the displaced persons who had made the
station platform their home and garbage 'of
the street their food. This marriage ceremony
was performed between a girl of about ten
years and boy about fourteen years old in the
presence of hundreds of people looking on
and under the nose of the p'olice. So, Sir, that
is how social legislation operates, without
proper social education behind, and without
social conscience being around, as far as the
masses are concerned.

Obviously, Sir, this dowry system is a social
disease, and in order to cure any disease, the
first thing necessary is to diagnose the disease.
First of all, Sir, we must go into the roots of
this social evil. Why is dowry offered and
taken? | am afraid, Sir, the Ministry has not
gone in  thi*
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[Dr. A. N. Bose.] problem at all. It has, not
at all, gone into the s'ocial roots of the dowry
system. The dowry system flourishes on the
two  principles of  reciprocity and
compensation. Every party will try to
compensate for the loss which has been
incurred before, and every party will deal
with the opposite party ton the principle of
reciprocity. Suppose, Sir, a very rich father
has a daughter without charms and
accomplishments or with some physical
deformities. Will not that rich father try to
find out a groom for his girl quite equal to his
status, and will he not try to make up for those
physical deficiencies and those deficiencies in
charms by hard cash? On the other hand, a
handsome groom

SHRI D. A. MIRZA: It means the groom is
marrying money and not that girl.

(Interruptions)
MR. DEPUTY CHAIRMAN: Order, order.

DRr. A. N. BOSE: On the other hand, Sir, a
very desirable boy who wants to marry a girl
of his choice and who can easily find a
charming girl as his partner, why should he be
compelled to marry a charmless girl for
nothing? Unfortunately, Sir, marriage is a sort
of market operation; there is a marriage
market just as there is a commodity market
where brides and grtooms come through the
papers and through the channel of
matrimonial bureaux and other institutions,
and where competition goes on on either
Bide. Nobody will voluntarily choose without
previous knowledge or intimacy; nobody will
voluntarily choose a bad partner, a partner
with  physical deficiencies or without
attainments, in preference to a much better
partner with charms and attainments. That is
how, Sir, the dowry system goes on. So,
unless you oan stop this market business in
the matter 'of matrimony, unless you can stop
this competition in the marriage market which
goes on just as we find it in the commodity
market, you cannot eradicate the sys-
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tem of dowry, because every party will try to
make amends for its physical deficiencies by
means of hard cash, and the other party alsto
will demand the same thing. Sir, the only
alternative, to my mind, is fre'e intimacy
between men and women and some free
choice of partners, without the intervention of
parents, who are more interested in dowry
than in the partners themselves.

Sir, this system is universal. It is not
confined to the illiterate and the poor. It
extends to the rich and the educated also. In
Bihar and Orissa, Sir, there are certain classes
of people where the groom has to offer a
heavy purchase-money to his bride, and there
are cases where the groom has to run into
sixties or seventies to bring his bride home.
And sometimes, Sir, he has no chance at all.
He cannot collect sufficient money
throughout his life to pay up his dues and get
his wife home.

SHRI N. M. LINGAM (Madras): What
happens to the wife in the meantime?

Dr. A. N. BOSE: That you know better.
Sir, among the rich and among the educated
also this system is equally in vogue. Every-
body tries to get a partner suitable to his
status, a partner of more or less an equal
status. Therefore, Sir, it is not merely a
question of education; it is not merely by
introducing some uniform literacy tor
education that you can stop the dowry system.
It is more -a matter of social conscience being
aroused so as to break with this deeprooted
tradition.

Sir, then coming to the actual clauses of the
Bill, we find that in clause 2, 'dowry' has been
defined as any property or valuable security
given or agreed to be given to one party to a
marriage by another before or after the
marriage.

MRr. DEPUTY CHAIRMAN: The time
allotted for this Bill is only two hours.
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Dr. A. N. BOSE: Sir, | shall finish in
another two or three minutes. So, Sir, what is
the value of this property? No value is fixed
for this property, the transaction of which may
be regarded as dowry. And even if its value is
fixed, the payment may be a deferred payment;
it may be paid in instalments or it may be paid
several years or several months after the mar-
riage is performed. | wonder, Sir, how the
transfer of property of some value several
years hence, which is now only a promise,
could be construed as the payment ‘of dowry.
Then coining to sub-clause (i) of the same
clause, an exception is made in favour of
mahar. So far as | know, mohor, according to
SHARIAT, is not dowry. Mahar is merely a
token payment of some valuable metal or Coin
made by the groom to the bride at the time of
the marriage. It is merely a token transaction
but now many Muslims have abused this
practice in the name of religion and have
converted it into a dowry system. Many abuses
are shielded under the cloak of religion. | do
not think the Government need be so soft
whenever a religious plea is raised. If you
make this concession to the Muslims, you
might as well make a concession to the Hindus
who have sufficient authority in their Sastras
for the transactions of dowry. In the Manu
Samhita there is the Brahma form of marriage
which is regarded as a higher form of marriage
in which the bride is given to the groom fully
ornamented and there is the Asura form of
marriage in which the bride has to be
purchased with Sulka, that is dowry. You can
find support for any evil custom in the Sastras.
In fact no religion, whether Islam or Hinduism,
ever supports social tyranny. Every religion is
very considerate in this respect, that no one
should be allowed to oppress or exploit
another in the name of God. But if during
subsequent deterioration of social practice,
some evil system is foisted and justified in the
name of religion, | do not think we need be
very soft about this practice. Tradition dies
hard. You cannot be soft towards tradition and
at the same time
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introduce bold and courageous social
reforms. That is why | plead that this
exemption should go.

Last of all, clause 6 is the most wonderful
clause where it is proposed and it is expected
that by transferring a dowry when it is
actually received, to the wife, the society will
be educated and the evil will be minimised. |
Sir, you cannot  punish an evil and condone
it at the same time. What happens when a
case of dowry is detected? The offender
is fined and put to jail and how can the
same offender transfer the same amount,
the amount for which he is convicted, to the
wife? It is for the Government to confiscate
the amount and do whatever it likes with the
amount. It does not lie with the offender to
do anything with the money. So I think this
clause contradicts the very purpose of the Bill
and softens the penal provisions of clauses 3

and 4. On the I  whole, | do not
understand how the ! Joint Select
Committee will deal with | this Bill.  The

whole Bill has to be j
and barrel if it is °
workable shape atall.

changed lock, stock
to be given any

MR. DEPUTY CHAIRMAN: Shrimati
Lakhanpal. Ten minutes.

SHRIMATI CHANDRAVATI LAK-
HANPAL (Uttar Pradesh): Let it be fifteen
minutes because | feel that this is a very
important Bill.

MR. DEPUTY CHAIRMAN: There '
are 7 speakers from the Congress side. Only
two hours are allotted.

SHRIMATI  CHANDRAVATI LAK-
HANPAL: It is very important from our
point of view.

MR. DEPUTY CHAIRMAN: Every
speech by the hon. Member is very
important.

SHRI AKBAR ALl KHAN (Andhra
Pradesh): Let ladies have more time.

' -

AW EREAT ST 39-
aeqfq 9EEA, AT 9A & qvRE 1@y
F1 A 1 A1 fam Amy qar 24z
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[rady s=ad FETma]

FIH QAT 3T FIE0 3 F 4%
amr & | 4w, w2 owar faeg A
&1 oF Ffza guear @1 &, faaswr
yafom 4 $aa = afa qw drazr,
afer o awed farg garar sranfezat
¥ gfaa A difeq g 2 | A, wa
¥ 4ga g I fa@ F1 459 F qVHG =0
sirr =rfed ar, sfFa fee @ ag amr
FY g wiAar wifegd % arr ag faw
ZATE AT AT T 75T § | A, &
g wA S w0 3aw faa gifaw
aurf 3 g A% gw fad @1 e
FEATE |

ey g, ST R & e ofr &,
afusia feadi a1 & & 1| faaer
FAIY AT T AAEATE F, T F A5
gfama & samn ferat € a9 § )
5 ard-faag, a@a @ 941, qweE
FY 991, TR AT T4T, FAATRT FT
auert, arEl 7 &% fee ferar w1 a
faem &1 frarr, 4 ardr g9 Wt g,
It wead feoai G & & a1 mret gw
e 9% & & o7 st &1 A
Fr € 7 a1 ol g § 02w A
ars a7 Fgl f% afz g7 ag qar @
g fa To1 F7 TV F4T §, AT 39 g
FIA A WTHTAT A1 TFGT F 1 AT, WIS
# oY 5o 27 A, I q97 q 797 fa=
A1 ag ST AT E ITRT HA FTO0 AT
2T BUTT, 39 a9 ZHTET auedTHl &1
WTCR &1 TET &N | 1 A, 39 aral
#1 fane & am 4 za aform g
agrdt 2 f et 4t fararefy of swpeed

', 37 wA &1 0% &Y T € Ay ag l

ag & fa fexdl w1 mfas 2fee & mama
T AV EH T AT OF A E AW AT |
ot @ & F ag wgh b ferdt A
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At qerdraar afas gfez g d, @@ @
qF  wEeATAl & T SrAer JArfgg o
AA, T3 AT AT FU AT AR
awar § 5 gare wwwr § qEw ferat
Frgaar AT gfe & q@d@ g | A,
ag o1 49 & fo ot gwTd /AT & A=T
4 watw, ara-faarg genfz A ST
gifr, 3w AT FETT WG FT W
fafma =1 & a1 wrwarfaw A4
Aty Ffeesor ar, S fF o gwrEr
deafa w7 awar w1 uF fafae fgem
a1, IAFT TF AT AFKT A1 | IT GOA
gEIY @WIS &1 WiAdrd Hed, JEE0
Afaw W7 mremfws ger w0 fe
T A1 | 37 7T f27g e w1 a9
q @, zar WY A & aw fafase
FAIA FT AT T 47 WL FAT K7 A
# gg "rEing Agl @Y | 99 a6 ghrd
A fedi w1 awe F 39, 9
97 97, 416 § A AWq al 7 |
gafaa g9 @ 51 faarg &7 gomsr

= wreaE g (fagT) g7
WU &1 &1 FE @l ¢ 90 aWE
w &1 ferat 1 aga Tsaa g )

={we| TR NFAq®  gf7 57
T Fw A A A gE a1 g
AWH [ gF 4T 07 ATGAT | A IV #
fa afes wma | foaat @1 afas @@
qr | 3 37 79, 39 W, IW 0
T A AT FE @Y E, A4 feqar w1 AT
At § for T#1 41 | 39 @ ferar
ATFE | 24T @wET Sl 47 =T IAET
feafa 9 9eft o€ 0 1 Fow wom gt
wgi Tt annfws feafa g af 4, 5w
awg s sErr gg ol war foas
fqamg 9ar & &9 @@ W ™ aw &
amr ot faery & f& afz feedt aman-
fomT & 7@r @Ay G2y g oy A7 G
ZT &Y SRS ATT AT F |
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ag aa A1 g9 & Tt adi § & &y a1
4T gAY AW | A1 A W FA A
FH IGT HT FL FLAT 90 | AT AT AT
FT FT T graT g a1 gn I et
T gt g et uw FEF F o g
9T EX & | A WIS A O <1 34
AR g5 AT ST g W FAEE
R Praw & wonfagt § or ger
HOTTET & | FRATEA #1547 T q87 991
T ST & ) AT GRS ) wiEl §
o oF fader awg @1 v @ e
F1€ weg AE A1, 9 WI9F w7 ¥ 0w
HTHAT AIAT ST 47 W T8 w471 fE
AraT-firaT ag W w4 f S
A& I ALY EV AT FAAT W= |
ag 9T HT HY FHEA HIAT A1y 4, 4y
QX 9 &1 9 | A AT, w6y faa
g | P67 a7 32 % war 541 | o7 fE
I &1 F1§ Yod TG a1 & al IqFT
wed g & fag g 3ar ggar & | 34
TFTT g Al 1 g F yew 3|
1 ag yar s fr gm asr 2 @ &
T I AT Z3 A A
A, FIF W IAF qoA F €Y §
z @ § | wifF 5w < 7 aoar 7
e A Faht argr a1 ged i oo
TEH A FGTST AT F g AT
TR AW AT Ay Y FT A GrAT 97
DI ST F7 TZH F FL AT 4T I7 4740
& mr favit ww @t W A
FEAT FEA awdr 41

THF WAl W1 IHUEHEL w
gay FATL gl #1 4 {5 FEEy &1 Aar-
foar &t weafa § #rd i< 46 41
ag 7Y fag ot f§ wran-foar ag awad
g fo arsat gaTdr 7€ €, 97 aOrd wAra
2, wafay @ 9@ § fr saw daw
grafa o wfaF 3 1 1, o, § 9g 72
@ 4t i = #7 Frfean @ e
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F1 oE § ) ot #1 q57 & F fag ey
FT AN fFar T w2 #5071 7w a9
qGqT 9T 99 48 TIAT FAM T T F
s AT A7 | 3gy wror @ R aee A
99T Sl 91T g9 U & uee L 2@ 4
fa wra @& F1§ ©f g« WA w6
ST AT o T JEHT AT S ATl
T AAT H AT AT 4T | IAET 9T aF
EET 41 9 4 T FT H T 47 1 S
et qF wY oW Ag 1 Y gEr qfe
AT @Y WUAT SAEF SqAIT FAT
qE4T 41 |

Wl AT . ST ITEW
agd w9 8 | fawr & a1t & 35 wowmed

qFEl FEEI gEaqs o qr §
HT9H ATAA qg FgAT ATedT 41 fF =
arfa &1 foraeft off aweam € 59 a9 w1
uF & g wrew g ) afz gw wgT a
auEqr T A7 w0 aifq &1 e ft
HAEATT § 99 79 F7 TAFT §T A8 §
At #a7dY Zef aEY &1 qFar 2 feaai
o9 G TCAZTEA F ATaF a9 A,
TUTH & WRL AFHEIH &7 § SEAl-
qre Fot & forae T 9T €1, 5 I
Teafa # fewar & faar o fex o
Z& far faaer Wt queamd & ST g
aye w1 fawa s

St AAAT qAwEAY : ISUT TEH R
I F a1g T qed arer 229 qiE 2 |

S FEAAT HFAGW : AfFT I
RTETAT ®T AT 7 ST FTHT FHT AT |
ag 3 g i <gs wfs & et &

| 9 WAG Agq &1 99 ¥ g0 ) faar g

AT T F q5T F52 I5M1 98 @I
ST g0 a7 TE1 a9 a9q fw femg e
¥ gardr ATEl 91 g 4g] g7 au
RIGE UL OIS B TR 0
argrfas o fawmar @ s
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[sfwet s | wEAaTE|
ATewTE & % &9 | 71 9g faer gare
ATRY WIAT & | 4% agd & dam wiw
AT A A9 2 o g w1 ®
4 & fowr ag fa= amar @ ) o,
ag wraq faar s & e afy s
fam % grov wdr awnfos qurEdt @
T FE FT GAE FE( AT U gAY
fAeiT ATHeT @ FETAT AT g1, A
qg TG A9 § | IGA AT OATHAT EIE
feraft wvwa w4 & 1 Faver s 1w
qAIT & FAL TAAT A& TEaE 7 T
e sa8 fawg e g A avw fowar
Twn W @ A, T wven v oawe
ZATE B9 AR AT dgdl 97 3 AT
au a% fF 99 & faaedt aget &t g7
AT WIEHEEAT §T AR AAT T8 A
I%T AT AT gEr g1 o |
aHeaT # @wefdt & wrar-frar #1o &
| 1 A A% 9 f I 9@

(Time bell rings.)

A, a1 ot waelt iy § 3@
WIGH AT TEAT ATEAT § | AR ST
fas s grey &1 aww S & wEfan
g s fasit ATeeT A9 ST A aewar |
arer ot faer @ o v @ ag Siw &
ATAT AT TRV E | TR ST ANTS H UE
o 7 2 A7 T A

e, ot ag ey & fa o
TR 1 wifed W 9z e 0 amr
e aifgd | 7 W gEEE wEE &
FEAT ATFAT § O TS FT KT FH
T ww @ # ) faeEr A arnfas
HEATT YT AHTS AT E, T FIH a9 T
agar w47 F fass WA W@ wE
W™ fa= &1 A7 79F IF 4l w1 A
A far ar & WY I A g
fooar wa 2 | wm A1 & fF A i
aad &1 7T A FE O TFATE | T

[RAJYA SABHA]

I

Biit, 1959 1456

fe afsa sifafaas, s, s
FET e g | ag N dw g
LA H AT 477 &, FIT OF AHICA
YT F1 STOT AT &, GHIH FT AT
FEET §, LT F7AOT §, W FIgA q0TH
F WT UF A AT F | 0EE
Fear § | gafey ag w7Ar aew g
TR TER gl Wifgd Wi FA
918 s wifgd | @@ FwA W 2,
7z faegw &% & o w9 ag AT
ya¥ afefa & qmoa o wr & | W
Ft§ % 7@ & fF oy Fv qw AfRE
affr e Mg ag T & 5
FTFA T GTAT Fa9 FH T F @ AH
afew & saa § @ @A | sefan 91w
afafs #1 =7 faw & oq gaaT F9
wifgd fomd wg fawr awes & wroe
Eod ol

I Y W OWIT A W BT 94T
¥=7 ¥ WAl g fF 9wy o
g fr et 4 o faw & faens
7 foaqr & 7 S fF oot et @-
9T A %7 41, 9% &% ¢ fmoadfet
% fau yz v wRes g afe
amrfas 540 a7 19 a9 yEE A
TT g7 & W FT W& | To ATEo
oo Ao wify fmedt W wean g,
ITH WAL A TF FEA B FAifET

I @Al % A9 A T fae v oad
oot § |

SHRI P. N. SAPRU (Uttar Pradesh) : Mr.

Deputy Chairman . ,

MR. DEPUTY CHAIRMAN: Please take
only ten minutes.

SHRI P. N. SAPRU: Very well, only ten

' minutes. You may reduce it to two minutes

and you will have an.

. pvnollpnt rlisriissinn
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SHRI P. N. RAJABHOJ (Bombay): It is an
important Bill, Sir.

SHRI P. N. SAPRU: | shall be as brief as
possible and | will not exceed my time. Sir, |
regret | cannot at all speak enthusiastically
about this Bill. Indeed, | am extremely critical
of this Bill.

[THE VICE-CHAIRMAN (PANDIT S. S. N.

TANKHA) in the Chair.]
SHRID. A. MIRZA: You are a free man.

SHRI P. N. SAPRU: | do not deny that the
evil exists and | am not going to argue the
obvious. | myself belong to a community
where there is no system of dowry and public
opinion will not tolerate the giving or
accepting of dowries and that system has
worked very well.

Now the evil, as was pointed out by Dr.
Bose, is essentially a social one. It can only be
fought by educating public opinion, by
devoted social workers, by social reformers
and social organisations.

SHRIMATI CHANDRAVATI
LAKH ANP AL: That is being done.

SHRI P. N. SAPRU: The State is not in a
position tb enforce the law. No one will file
any complaint. The offence is non-cognisable,
non-com-poundable and a bailable one. No
court will be able to take cognisance of the
offence without a complaint and | should like
to see the father who files a complaint. If the
father files a compaint, his daughter will just
not get married and social opinion will not
tolerate that. Therefore, the law will remain
unenforceable. You must not bring laws into
contempt. It is no good enacting laws which
you cannot enforce. This way you only bring
laws into contempt and this is something
which is not healthy.

THE VICE-CHAIRMAN (PANDIT S. S. N.
TANKHA) : The complaint can be filed by any
third party, not necessarily by the father or the
guardian.

SHRI P. N. SAPRU: Then the father will be
in the position of a person who will have to
speak lies. That is
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1 worse end you are encouraging lying and
you are encouraging fraud. It will be
impossible to prove that tha amount was
given as consideration. It will be for the
prosecution to prove that the jewellery or
the amount was given as consideration for
the marriage. You know with your superior
sense of the law that the burden of proof is
impossible to discharge and the Deputy
Law Minister himself admitted it. He was
just apologetic about it. The law has to be
passed because there are some people inte-
rested in seeing that a law like this is placed
on the Statute Book.

THE VICE-CHAIRMAN (PANDIT S. S.
N. TANKHA) : Does the hon. Member mean
to say that this evil does not persist in
society?

SHRI P. N. SAPRU: | have said, Mr.
Vice-Chairman—if you had listened
carefully you would have known it— that
the evil exists but | am not arguing the
obvious. | have raised objections of a
different character. | have not sold my
intellect to the Legislative Department or to
any other department. | continue to exercise
that independence of judgment even ntow.
Take the clause about exemptions, 2(ii):

"(ii) any presents made at the time of
the marriage by either party to the
marriage in the form of prna-ments,
clothes and other articles not exceeding
two thousand rupees in value in the
aggregate.”

Are you going to have a body of
assessors to find out what the value of those
article is? Why should the limit be Rs.
2,000? Why should presents given at the
time of betrothal be excluded? Either this
sum of Rs. 2,00© is too high or too low. It

is too high
for the poor and too low for the
richer folk.
Mr. Vice-Chairman, there is a more j

fundamental objection to this Bill. It 4 views
the whole problem of marriage-from the wrong
perspective. I am' completely against this
system of arranged marriages. I think we
should" * encourage marriages by choice.
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SHRI D. A. MIRZA: Love marriage?

SHRIP. N. SAPRU: Yes, love marriage if
you like, and companionate marriage if you
prefer. 1 am prepared to go even as far as
that. 1 do not fight shy of my social
philosophy. The problem of mutual
adjustment is getting more complicated in
marriages end | think it is monstrous that
educated girls should be married .

SHRI P. N. RAJABHOJ:
marriage also.

Inter-caste

SHRI P. N. SAPRU: Inter-caste marriage
and inter-communal mariages— marriage is
a personal affair and | think it is monstrous
that educated girls should look to their
parents for finding out their partners. In a
free society, it should be -possible for
young men and Women to meet under heal-
thy conditions and they should choose their
partners for life. That is the ideal that we
should encourage and you ought not to
force your daughters to marry under all
conditions. If the girl happens to be ugly or
not good-looking or is not educated then
you cannot find a husband easily for her.
You talk of dowries being given by girls'
fathers to the sons' people but | know of
cases where the sons' fathers have paid
heavy sums for the wedding 'of their sons in
some decent families.

SHRI AKBAR ALI KHAN: That is very
rare.

SHRI P. N. SAPRU: It is not so
very rare. There are some j
communities in Uttar Pradesh where husbands
have to pay. | know a ser- | vant of mine
who had to pay a sum of Rs. 500 in order to
get a bride for himself.

RakBMARI AMRIT KAUR (Punjab):
That is prevalent in Himachal Pradesh also.

. SHRIAKBAR ALI KHAN: Generally, the
father of the girl has to *' pay.

SHRI P. N. SAPRU:
exceptions.

I am talking of
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SHRI D. A. MIRZA: To get a beautiful girl,
the father of the boy has to pay.

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras); Not only that. The
girl is sought after because she is a gem and,
therefore, the husband has to pay.

SHRI P. N. SAPRU: Why should it
not be open for a father to "ive, to
his daughter before marriage or after,
presents? | do not know how long
this "after" is going to continue? Why
do you want unnecessarily to interfere

with parent-children relationship?
Why do you want unnecessarily to
interfere with husband-wife

relationship? | suppose  one day we
shall have a law promoted by the Legislative
Department to curtail the number of births in
this country for the reason that according
to  their calculations the particular
number mentioned will be the one for whom
the country will be able to find employment.
You will have many other types of ridiculous
legislation promoted in this House. I want
this House to devote itself to serious work,
to serious legislation meaning ‘thereby social,
economic and  political problems which
require consideration by the House. I can
understand a Bill like this being promoted by a
private Member.  If you have taken the job
upon yourself to promote this Bill, then
what is it that the Select Committee will do to

improve a Bill which is incapable of
improvement? If you make the offence a
cognizable  one, then the police will be very

much in evidence at every marriage and there
will be prosecutions, trials, re-trials and
appeals after every marriage.  If you do not
want just some spectacular effect, if you are not
just after deluding the people that you have
done some wonderful thing, that you are
promoters of a wonderful piece of social
reform, then, think boldly and courageously
about social matters. Go forth into the
countryside as social reformers. Tell them that
the whole relationship of man and woman in
this country is wrong, that their concept
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of marriage, which may have been all right a
hundred years back, is no longer valid today
and that they must change with the time. We
must give to our daughters the education and
opportunity which will enable them to select
good partners for themselves in life. We must
give our educated young people the opportu-
nity to mix together under healthy conditions.
Take for example, the English society. When
the daughter comes of age, the parents give a
chance to meet her, and she has opportunities
to meet people at various parties. She is able
to exercise the right choice, because in
exercising her choice, she is helped by her
parents. This is how healthy English society
works. | do not say that we should follow
Western society in every respect. That is not
my point. But | think that there js the ideal of
per- ', sonal freedom in marriage towards
wliich we must work. | remember, Mr. Vice-
Chairman, when | was a member of the
delegation to the United Nations in 1954, the
Arab delegation were objecting, so far as
fundamental rights were concerned, to the
right of choice for women to choose their own
partners. When our delegation thoughtlessly
also just agreed to it, | made them change their
view. | felt that it was all wrong. We are very
much in favour of our Arab brothers, but we
just cannot follow them in their social
customs.

May | say a word about dower?
Reference has been made to the dower
system. Reference was made to it by Dr.
Bose. Now, dower is essential for Muslim
marriage. Muslim marriage is a contract and
dower gives permanence to the marriage. If
the dower is high, the wife has some
security against the husband. Therefore,
there is no analogy between thp ‘Mehar' and
the dowry system.

0
Thank you, Mr. Vice-Chairman. | believe
| have exceeded ten minutes under your
benign auspices. | say
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that | do not feel at all enthusiastic about this
measure. | think this measure should be
withdrawn by Government. The Joint Select
Committee should bestow a great deal of
thought over this measure. | cannot under-
stand why for example, the offence, though it
is non-cognizable, though it is bailable,
should be non-com-poundable. | cannot
understand clause 6 and objections were
raised by Dr. Bose. | do not want to reiterate
them. | think that penal clauses 3 and 4 too
require  consideration. | cannot also
understand this clause 5: "Any agreement for
the giving or taking of dowry shall be void:"
It will have to be made clear. The drafting of
this Bill will have to be improved almost
beyond recognition by the Joint Select
Committee. Thank you very much for the
opportunity given to me.

THE VICE-CHAIRMAN (PANDIT S. S. N.
TANKHA) : Shri Rajendra Pratap Sinha.

At §To ATc TWHIA : g7 FT A
g faae faamr anfed  aga w=an
wgeaqur faar & |

FARATEHE (B[ TaTo Ho F@T) !
it fawr o qgw woir, it wer T@i

AR AR

SHRI  RAJENDRA PRATAP SINHA
(Bihar): Mr. Vice-Chairman, | do not envy the
lot of my friends who are going on this Joint
Select Committee. | do not think that the
House has assigned a more difficult task to a
Joint Select Committee than has been done in
this case. There is no doubt that this great evil
of dowry is playing havoc in our s'ociety. But
at the same time, as has been pointed out by
my hon. friend, the mover of this Bill, and my
esteemed friend, Mr. Sapru, it is one of the
most difficult legislations that we are
attempting to do. We thought that we should
be able to curtail or at least minimise  this
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[Shri Rajendra Pratap Sinha.]

evil by the enactment of the Hindu Succession
Act and by the marriage reform laws. | was
associated with those legislations and we
thought that by reforming our marriage
system, by giving inheritance right to the
daughter, we may minimise the evil of dowry.
But I find that these have had no appreciable
effect upon the society. Now, we are
attempting to make the giving of dowry a
penal offence. | support so far as the principle
is concerned that we should make an effort, if
we could, to stop this evil by legislation. But |
also admit that it is a very difficult task to
eradicate any social evil merely by legislation.
Public opinion has to be built and probably
the passing of this measure will create some
amount of public opinion. | would like, how-
ever, the Joint Select Committee to look into
the various provisions of this measure. They
seem to me to be contradictory to each other. |
would not like in any way to touch what is
called 'Stridhan’. | would like that the
daughters who have got a legitimate right in
their father's property should get that. But at
the same time, extracting dowry from persons
who cannot afford that, should be stopped.
Now, the greatest evil today is this that in the
case of bright boys who get into the Civil
Service or some kind of Government service,
their parents or they themselves extract
dowry. | would like to enjoin on the
Committee to consider this question whether
they should not make a provision here in the
Bill itself or recommend to the Government
that the Government Servants Conduct Rules
must be amended, similar to what we have
done in the case of Government servants
marrying more than once. If a Government
servant does so, he incurs some dis-
qualification. Similarly, if a Government
servant either on the occasion of his own
marriage takes a dowry or is a party to a
dowry transaction, he should incur the
displeasure of the Government. Whatever
it is, 1 do
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not know the exact way in which you will
put it, but it should be some kind of offence
or whatever you may call it under the
Government Servants Conduct Rules. As
my hon. friend was saying, the Government
servants command the highest price. That
must be stopped too.

Then, | would like the Select Committee to
examine the  various Acts that are already in
existence to curb | this evil, that is the Bihar
Dowry J Restraint Act and the Andhra Pra-i
desh Dowry Prohibition  Act. They are in
existence since 1950 and 1958 respectively,
and | would like  the Select Committee not
only to examine the provisions of these Acts
but also to find out how they have been imple-
mented and whether in these States of Bihar
and Andhra Pradesh they have had any
appreciable effect.

SHHIJ. S. BISHT (Uttar Pradesh) : What
its effect in Bihar is you know?

SHM RAJENDRA PRATAP SINHA: |
would like the Select Committee to
examine that. As far as my knowledge goes
it has remained a dead letter.

SHRI R. M. HAJARNAVIS: Five cases
were instituted in Bihar, and unless my
information is incorrect, all of them ended
in acquittal.

SHRI RAJENDRA PRATAP SINHA:
Therefore | say that they had had no
appreciable effect in those States. | can say,
at least about my State, that although the
Act has been there on the Statute Book
since the year 1950, it has had no effect.
The dowry is being demanded and taken as
before. Now as the hon. Minister says, five
cases were instituted under the provisions
of that Act and they all ended in acquittal.
So the Select Committee must examine the
point that if those Acts are not functioning
properly, how this measure will function.
They should draw some wisdom from the
working of those enactments and the
experience which those States have gained
in this respect.
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Sir, this is one of the most difficult tasks
which the Committee faces. But | wish them
well. I am not sure how far they will be able
to present before this House a good measure,
"but | can only say at this stage that 3 wish
them all success.

Thank vnu Sir

&t GTo Ao VWHIX © ITEATST
wRieg, ug W faw am & anm wmr
T g, R & ¥ ag weew &) AR
A TAY oFY T iy aaemar i gl
7t foamg *r Y war § 4y g IR &
w§ & WX 99d Y g5 aufaa § 79
& g T Nfegd ) T T F
Faq 70F & forarg oy o1 S @
g forat s o ) fieg = feteare &
W OF I |, g AwEE 7 faag &
IRy g fray ot § ) 5F @@ a6
F9g ¥ g I § aga o Feleut
WRHETAT H< AT § ) ST & FT0
g grar ¢ 5 wrar-fenal & arg @
# 2 & fou gaar o 7 dar 1
TE AT B WET AT A | A
7 g, o wewT aglem wwagar
FT AR § 1 T@ 9 F AT ¥ g
T § agg O ssfeai aqz ardt &
T@ A § AT ACAEAT T I £

IRIATEAET AR, IF 99 939 &
g Y faey @y s &, @ asfeai &
fag & @ga & == &, so% @ &
AEAT W ST FToAIE T £ | qE
oF qrATheE e § faer ww A
W F 93T 1 39 GFEH J qH A FRATE
fF Avw =T 7 A A T
#r v sar g foad a3 ¥ avan-far
T 7FH F qar-foay oG8 0 e
2, 39 I F47 g | TEE TR
F weawtdre faag & A Qoo wTAT
<@ & arfe ww gier S snfeattast
F YT GFRY T | 3T TG A a=wi
[T ATATG FT AUEqT 1 gF FC
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A 8 1 T A9 B 'Fw FA ¥ g
FHE IXFR § OF T ey §
At TP A FOM IX & A
femr @m0 s

oy ¥Ye To fuwi . 99 WA andy
& At ot IEd § Far faew ?

o) qro Ao TN : JL I T
[T, A AA AT T T OF i 59
T ZUIR 3T A QA AT A AT g,
TZ aga €1 @O § W TN I ¥
TR TR FAT a0fed | TE F gAY
it dar famr amar & ag 4ga € @aa
a1 3 1 7 g Faq aga f A
A & fe G 6 ey &Y wrE QA 2,
@ N FT gR AT S FT Afgd |
TATL 9 &EF 1 Fg 5 qa-diw A
T AT W agd wEA W 1 7
gte, s W e ¥ g e,
waferr wift 3 & gav 2] T@i 49
gar {7 fagdr o 9-Rw 9N g, 3
&Y e aTer 7 v @wew gy ot § 1 77 9%
JETF I TUT TZI SART & |

1 WeIT WAL AR ¢ AR g @ )

{Interruptions.)

w1 Ao go famf : qur A9 AR

AR wefaat % 7y § w ?

s qto Ao T AT ¢ AW A
fed, 53 o angw A & B F A
AT 7 oevE § | F 9 Fgw W g o
TAR 3 F ATRRT I IATEAT &, WX
forer axg & <@ 9% oW fear oA &,

oL I ag ¥ 3w faw o A wEw

forat T A g W I RA € Agd HIAAE
T Ty § ) g WA § g 1
w7 §% 1| | 79 2, 3fwa oe ag war
g arfeanfal & f1 @ g1 3 80
AR W N Famm dar ¥A § 1 W@
R & a<g & foam & 1 7 g7 @R
for € A= 3 da T o =l
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[ aTe FTo TarTw ]
qvm faezw #t am 3% T faew
wT vy w@ifgd o owft AT g |
fazre @ ave o azr 41 f& Fe w0
&1 gq arr d fa=re Fwar afeqd fx
AT O 9T AT &Y TR A F, FAR]
Cogrg & FE =5ried 1 fagre g @
fafqar fawom & sz &1 A7 @wer 2T F,
T qFT EF AT 8 | qG0 AT I FEH
F A1 oy gAY w47 S agA,
ar faega 3F 2 )
Suri R. M, HAJARNAVIS: May 1
make a slight correction? The figures
that T gave relaied {o the period up

to 1854. The latest figures are not
available. We have called for them.

i Gio ATe THAA | &g g1 AT
fF fagre w7 fafagar § 7337 47
forer A¢g i aTrdr 27T @ a7 AF ErAT 8,
et 9gj W1 99 T 0 g Ty
faedt 2 1 gar A9z & fgwm=a w3 2
T WET A AET § d4gd § avE
frara 2, et 97 2gT T A9 FIar
qzar 2 |

(Time bell rings.)

oA F9 AT 2rew faear afgd
ag 1 fa zave Am amar & 97 aga
& W= @ ) 59 A WOAT ATY
S AT S AT FET IH T7 FEATT HAY
ST qET e O gAw ArT oAy
FERE HTFT AT AT FA] 1w Al
#r Fsf@al F AT HE I A ST
faeam &, 390 Y g9 saRr 3 surar
Famr qifed | HfET w1 § A
ug ag ot w71 F 5 o am feeg
&, 3 wuAT asfFEar €1 ardy g ai
¥ A9 FIAT WEA 4 AT T F Ty i
AT ATET & | ALY A4t ag & b T
AL @ A1 57T 4 AT A67 FFEAT AT
A §, 97 =TI ATY 9C FEA B0

i
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51 781 fwar s afes o G oA
TE T ANHEY HAT AEET AAT
=1fea | e wed 5w 49 1 AT e
& wq § 9 fam a1 39 awT A e
ferg 4T Z@7 wudT aefdal 41wl
gha el 7 %7 12 &, § wha ¥
AT FOT HIT oH ATE H FATE AT |
T v Y W7 Ay & ag i g7 el
FWIT | FATY 2 | Afq-97 37 A1 qAey
%_arg_sm'tﬁaa‘?gf‘*’rtﬁm?
# QA fearst it o Wi 2, fo 2/
WeT A oF @eW FHIAT AMEY | ZHTY
T F AT AL A7 AT AraterE qIrEar
& 3% v a7z ¥ fadaw A g7 fey
AT gE

(Time bell rings.)

qé Arer 397 A frera afza o

IJIFATETN (At T@lo o q7AV) :
OTTFT 27T 27 74T 2

= qfo ATo THANN : W GATA
femg @ wmi a7AT WA & A s9
A9 97 f7amE| 1 oe2 § seg |ar
FIAT T 1 & 17 TATT § agd & 7
fara it a5 a5 72 & | 9@ % aw
3 ga farsit &1 @ 987 $440, 99 a5
FUTT 3 Fwia @ F T aFar @ 1 ag il
fasr woft ot @z & A o € aza
w51 2 1 guTY a9 w1 fafew w=me &
AT & 97 WOET AE(HAT A7 WE T
q FTH! aFATE IBHT 93T § 1 fafzw
AT T AT TAHT 2 A5 98 T FaHT
& W T WA AT A WY aA K
fau F19r aweTs IIET 9T 8 AR
FHFHT A1 TERT FTa9 9 TATGLATE )
ottt wrd 99 78 4 % que wuR
HER-TTHT AT AT &7 AT § 7 s oy
" AEF W I F1 9y e |
wE AFATE GSET TET |
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=t Sz g & (WET) - 9™
s g F )

WMo TN AFIYT WY (976 9397 ) :
T FTTIAT AT ar adr ?

L]

ot qie Ao wIMANA : AT 9y,
qfefeafa & Uy g1 7€ 47 |  Fr 7%,
qg AT & 3@ FT a9 g | § wed °,
g fas 71 qwaT war § "9 wwEn
Faar 2 o om qv wwe qfY mE ®
fawar sTrsT 1 Shar | arga F aaear
f arear wz qTawe A€ g & 9,
a<g & %) 7 faw a7 21, v Ay
FT S GG HAT S FT 797 FHT
gr
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5 P.M.

TH* VICE-CHAIRMAN: (PanDIT S. S.
TANKHA) : Mr. Solomon.

SHRI P. A. SOLOMON (Kerala): Mr. Vice-
Chairman, Sir, | would support the Bill.

THE VICE-CHAIRMAN (PANDITS. S. N.
) : You can continue the
speech the next day.

The House stands adjourned till 11 A.M. on
Monday, the 24th August, 1959.

The House then adjourned at one
minute past five of the clock till
eleven of the clock on Monday, the
24th August 1959. '



